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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 1% December, 2020.

L. A. Bill No. 21 of 2020

A BILL FURTHER TO AMEND THE ANDHRA PRADESH ASSIGNED
LANDS (PROHIBITION OF TRANSFERS) ACT, 1977. ' :

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy First Year
of the Republic of India as follows,-

3 (1) This Act maybe called the Andhra Pradesh Assigned Lands(Prohibition of
Transfers) (Amendment) Act, 2020.

(2) Tt shall be deemed to have come into force on and from the 15" September,
2020. v

- 8 In the Andhra Pradesh Assigned Lands (Prohibition of Transfers) Act,
1977(herein after referred to as the principal Act), in Section 2, in clause(6),
for the word, “Lease” wherever it occurs, the words “Lease (except in the
case of Lease to the Andhra Pradesh Green Energy Corporation Ltd., for
use as deemed fit and including for usage of non-agriculture purpose)”
shall be substituted. ;

3 In the Principal Act, in Section 3,-

(i) in sub-section (2), for the word, “Tease”, the words “Lease (except in the
case of Lease to the Andhra Pradesh Green Energy Corporation Ltd., for
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use as deemed fit and including for usage of non-agriculture purpose)”
shall be substituted.

(i1) in sub-section (2A), for the word, “Lease”, the words “Lease (except
in the case of Lease to the Andhra Pradesh Green Energy Corporation
Ltd., for use as deemed fit and including for usage of non-agriculture
purpose)” shall be substituted. e

Repeal of Ordinance - 4 The Andhra Pradesh Assigned Lands (Prohibition of Transfers)
Ne-J b0l 2R, (Amendment) Ordinance,2020 is hereby repealed. :
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STATEMENT OF OBJECTS AND REASONS

Government have decided to implement the ‘Solar Power Project Scheme’ by
establishing 10,000 MWs of Solar Power Projects in the State of Andhra Pradesh. Accofdingly
orders have been issued vide G.0.Ms.No. 18 Energy(Power-I) Department, Dated 15-06-
2020. The Andhra Pradesh Green Energy Corporation Ltd. (APGECL) is the Executing Agency
for implementation of the project. As per the said G.O., “Every Land parcel has a mix of
Government Land, Assigned land and private patta lands. Revenue Department shall take action
for making necessary amendments to Section 3(1) of the. Andhra Pradesh Assigned Lands
(Prohibition of Transfers) Act of 1977 (PoT Act) as well as other parts of the Act, as deemed
fit, to facilitate leasing of Land by APGECL from assignees for establishing Solar Projecté.”

As per the provisions of the Andhra Pradesh Assigned Lands (Prohibitioh of Transfers)

- Act 1977, Lease of Assigned Lands is not permitted either to private or Government entities.
Basiéally, the lands are assigned to landless poor persons for cultivation to make liveliheod
and no assignee shall transfer any assigned land and no person shall acquire any assigned land
either by purchase, gift, lease, moftgage, exchange or otherwise under Section 3 of the said

Act.

Where assigned lands are acquired/beiﬁg acquired by APIIC for development of

Industrial Parks and Economic Zones to augment the pace of the industrial/economic development

- of the State, the APIIC is payir;g compensation to the assignees as pér G.0.Ms.No.259,
Revenue(Assn.]) Department, dt.21.06.2016, r/w G.O.Ms.No. 106 Revenue(Assn.I)

Department., dt. 16.03.2017.

Sub-clause (iv) under clause (b) of Para 3 of Government Land Policy in
G.0.Ms.No.571, Revenue (Assn.[) Department, dt. 14.09.2012 specifies that the assignees
_(who relinquish their D-Form patta land and whose land is resumed for public purpose) shall

be paid ex-gratia/compensation as per Rules in force and on par with private patta lands. :

: Andhra Pradesh Green Energy Corporation Ltd.(APGECL)(100% subsidiary of AP-
Genco under the Companies Act, 2013) is an Executive Agency for establishment of 10,000
MW Solar Power Project in the State on the Assigned/ Patta lands on lease basis.

To facilitate leasing of land by Andhra Pradesh Green Enefgy Corporation Ltd.
(APGECL) from assignees for establishing 10,000 MWs of Solar Power Projects in the State,
necessary amendments are required to the Andhra Pradesh Assigned Lands (Prohibition of
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To achieve the above object, Government have decided to amend the Andhra Pradesh
Assigned Lands (Prohibition of Transfers) Act, 1977 (Act No.9 of 1977) suitably.

As the Legislature of the State was not then in session, having been prorogued, and it
has been decided to give effect to the above decision immediately, the Andhra Pradesh Assigned
Lands (Prohibition of Transfers) (Améndment) Ordinancé, 2020 was promulgated by His
Excellency the Governor on the 13 September, 2020 which has been published in the Andhra
Pradesh Gazette on 15" September, 2020.

The Bill seeks to replace the above said Ordinance and to give effect to the decision.

DHARMANA KRISHNA DAS,
- DEPUTY CHIEF MINISTER
'REVENUE, REGISTRATIONS & STAMPS.



1t DECEMBER, 2020] ANDHRA PRADESH GAZETTE EXTRAORDINARY

MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLY.

‘ The Andhra Pradesh Assigned Lands (Prohibition of Transfers) (Amendment) Bill,
2020, after it is passed by the Legislature of the State may be submitted to the Governor for his

assent under article 200 of the Constitution of India.

DHARMANA KRISHNA DAS,
DEPUTY CHIEF MINISTER
REVENUE, REGISTRATIONS & STAMPS.

P. BALAKRISHNAMACHARYULU,
Secretary to State Législature.
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